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R placem nt o iron ridi-e over 
Tista River 

41 32. SHRI P. M. SUBBA: Will the 
Miruster o DEFENCE b ple ea to 
stat 

( a )  wh ther Government propo to 
replace the iro bl'id e ov r 'l.'i ta 
River by a uitable R. .C. bridl{ · 

( b) whether th present bridg i s  
not nough for military mov ment in 
mergency; and 

( c th reason why Goverrun nt r 
not w 11 maintaining t ese main ro ds 
1 adin to important passes lik athu 
La Gelep La, Con i La, et . 
which are very very important .. om 
d f nee point of view? 

THE DEPUTY MINISTER IN 'l'HE 
MINISTRY OF DE.FENCE (SHRI K. P. 
SINGH DEO) : (a) Yes, Sir. The re� 
placem nt o the existing bailey bridge 
ov r the river . Tista at Km 29 on 
National High\yay 31 by a permanei1t 
bridge is under consideration. 

b) The present brid i 
for military movement during 

ncy. 

le) All the road 1 adin t th s 
Passes are b ing maintained as per 

f nee r quir ments. 

4133. SHRI CHINTAMANI ANI-
GRAHI : Will the Mini ter of 
FINANCE be pleased to tnte: 

(a)  whether the Indian Met ls  aud 
F rro Alloy Limited Orissa showed 
by loss to th Income Tax D partment 
in 1980-81 to 8 1-82 or in any ypar Io.r 
its taking over of the management of 
Mis. Kaling Tube as its · ubsi iary 
malgamation ; and 

(b) if so, what loss it had shown 
on M/s. Kalinga Tubes Limited of. 
Chowduar in Orissa to Income Tax 
Department when it appli d for its 
amal amation? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHIU 
PATTABHI RAMA RAO) : (a )  and. 
( b) .  The Orissa :High Court in · t s  01d r 
dated 1 1-12-1981  has directed that th 
business of Mjs . Kalinga Tubes Ltd . 
has been merged with M/s. Indiar:t 
Metals a�d Ferro Alloy� Limited nd 
that the business of the ainalgamatin ., 

company is deemed to be carried out 
by th amalgamated company with 
effect from 1-1-1979. Prior to. the sa:d 
order o! he High Court, M/s. India.a 
Metals and Ferro Alloys Limited had 
shown the following profits for the 
assessment years: 1 980-81  & 1 981 -82. 

Assessment Year 

1980-81 

1981-82 

Profit how1i 

1 ,01 ,51 ,62 

2 ,47,60 760 

As a result of the order of the , rlssc.1 
High ourt, M/s. Indian Metals and 

erro Alloys Limited is claiming th  
prior losses of Rs. 6,35,05,31 0  of  M i s .  
"Kalinga Tubes Ltd. , relating to the 
latter's assessment years 1 976-77 to 
1 979-80. M/s. Indian Metals nnd 
Ferro Alloys Limited has made an 
application under the provisions of 
section 72A of the Income-tax A t ,  
1 961 before tbe specified authority for · 
th set-off of loss of M"/s. l{alingn. 
Tubes Ltd., against its own profits, 
but the specified authority has so far 
not passed any orders on tnis •. pp : a
tion 

Formation/Recopitt<m of C/ 
employees ciation 

4 134. SHRI R. N. RAKESH: Will th 
Minister of FINANCE be leased to 
state : 

( a )  whether it ls a fact that th 
Commissioner tor Scheduled Castes 

Scheduled Tribes' is continuously re
commending since 1973-74 for the r -
cognition of at least one s rvice 

· Association of SC/ST employee in 
each Organisation/Government .1.)epart
ments etc. for the purpose of redr s.. 
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sing the grievances of SC/ST 
:ployees; 

OVEMB 

m-

(b) whether it is also a fact that th 
Association/Unions of SC/ST . em· 
ployees functioning in different b,mks 
a re repeatedly approaching their :r s
pective Managements {oan.ks)i fox 
their early recognition ;  but Indian 
Bankers' Association has advised its 
member banks not to recognise th s 
Associations and also not to ply to 
their letters ; and 

(c)  If so, the reasons thereof? 

T.aE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE ( SHR I 
JANARDHANA POOJARY) :  ( a )  ye. 
Sir. 

(b) and (c) . The Go ernment a 
a matter of policy, do not re�ognis 
association of Government employet\S 
based on caste, creed, t ribe, religion 
etc. for any purpose. �t is felt that 
once in service, the service interes 
of all ihe employees are common anci 
they should ventilate their grievances 
through the common service 1 1nions. 

The Government apart from 1ssuing 
orders for providing reservation for 
SC/ST, have prescribed institutional . 
and procedural safe-guards. In com
pliance. with Government guidlines th 
Banks have appointed Liaison Officerc:: 
for dealing with matters relating to 
reservation for SC/ST in services. 

The representations received f ram 
the employees asst>t:ia ns a.re louked. 
into by the banks and· remedial action 
is taken wherever considered neces
sary. There has, however, r,een no 
practice of entering into. correspon
dence with employees' associations.-

eJ;Jarate counters to issue bank draflts 

4 135. SHRI RAM SINGH SHAKYA :  
Will the Minister o !  lrINANCE be 
pleased to state: 

( a )  whether it is a fact that hanks 
have not made provision of separ.ate 
counters to issue bank drafts .and th 
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ustomers have to waste a lot of tlme 
in g tting tlie- same issued ;  and 

(b) if so, details of steps taken to 
reduo the waiting period at a bank? 

THE DEPUTY MINISTER IN TH J 

MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : ( a) and 
(b . Banks hav provided 3eparat 
ounter(s)  for i suing draft wherever 

the quantum of work o tequires. 
Banks which have introduced 'Teller 
system' are examining th question of 

ntmsting work relating to issue of 
draft UPto certain specified mounts 
to the Tellers with a vi  w to curtailing 
vaiting tim . 

4 1 36. SHRI  B. R. BHOU> Will he 
Mini ter of DEFEN be pieascd lo 
stat 

a) whether it i a fact that Pun 
Cantonment Board in Maharashtra is 
permitting high buildings with bardl 
any place for normal roads in t"CtwPen 
in the camp ar a ;  

( b )  whether t h  re i s  not even W f t 
road in between the new 7-8 floor 
building 011 St. Vincent Road, Convc1 
road and th roads in the C mp ar a 
Bazar; and 

(c) whethe.r Government r aware 
that such permission violates al l norms 
of  development in Cantonment nrna'? 

THE DEPUTY MINISTER IN TH • 
Ml ISTRY OF DEFENCE ( SHRJ K .P. 
SINGH DEO : ( a )  No, Sir. 

( b) The width of the St. Vincent 
Road .and Convent Road in the Canton
ment area is more than 30 feet and the 
Board has not permitted any buildings 
with seven or �ight floor on these 
road . 

c ) Does not aris 




